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Shri RV, Swanathan, I beg to lay
on the Table a copy of the Coconut
Development Board Rules, 1981
(Hindi ang English versions) publi-
shed in Notification No G.S.R. 34(E)
in Gazette of India dated the 238th
January, 1981 under section 21 of the
Coconut Development Board Act,
1979 [Pl.aced in Library See No.
LT-2105/81.).

1204 hrs.

COMMITTEE ON PUBLIC UNDER-
TAKINGS

TwENTY-EIGHT; REPORT

SHRI BANSI LAL (Bhiwani): I beg
to present the Tenth Report (Hindi
and English versions) of the Com-
mittee on Public Undertakings on
Action taken by Government on the
recommendations containeg in the
Twenty-eighth Report of Committee
on Public Undertakings (Sixth Lok
Sabha) on Public Undertakings-De-
lays in commencement of Production/
Business, Under-utilisation of capa-
city and related matters.

1205 hrs,

CALLING ATTENTION TO MAT-
TER OF URGENT PUBLIC IMPORT-
ANCE 2

ExpLosioN IN BOKARO STEEL PLANT

SHRI R. K. MHALGI (Thaine): I
call the attention of the Minster of
Commerce and Seel and Mines to the
following matter of wurgent public
importance and request that he may
make a statement thereon:

“Reported explosion in Bokaro

Steel Plant on 11 March, 1981

causing death of several persong and

injuries to many others.

THE MINISTER OF COMMERCE
AND STEEL AND MINES (SHRI
PRANAB MUKHERJEE) Sir, I
Teport to the House with grief that
an explosion place at 11.08 hours

on Wednesday, the 11th March, 1981
at Bokaro Steel Plant in the gas
pipe-line between Blast Furnace
No, 3 and 4 which resulted in the
death of 9 workers and injuries to 23
others, There were also damages to
some installations on the gas line.

2. I have personally been to Bokaro
on the 14th instant to acquaint my-
self with the conditions of the injured
persons and to ascertain the details
of the demages caused by the explo-
sion.

3. Naturally, our immediate con-
cern was for the unfortunate vic-
tims of the explosions who lost their
lives and of those who had suffered
injuries. The Plant Authorities had
taken all steps to give urgent medi-
cal aid to the injured and to provide
relief to the bereaved families, The
amount of compensation has already
been deposited with the Workmen
Compensation Authoritieg at Dhan-
bad for deceased employees of the
Coropany and will be deposited short-
ly for others. It has been deci-
ded that the Steel Plants will offer
employment to one dependent of
each of the deceased employees I
may ascure the House that the relief
and assistance hag been provided to
the families most expeditiously.

4 Out of 23 injured, who were
admitted to the hospital at Bokaro,
15 persons have since been discharged
after nccessary medical aid and 8 are
presently in the hospital undergoing
treatment, More arc expected to be
dischaiged from the hospital within
2 or 3 days. However, the condition
of one injured person is stated to be
serious.

5 1 visited the hospital personally
and have met the injured persons and
the best is being done for them,

6. Sir, the explosion had occurred
at two places of the gas main between
the valves Jocated at Blast Furnace
No. 3 and Blast Furnace No. 4 and
as a result. 5 Nos of the gas valves
and a portion of the pipeline had been
damaged.
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7. Contrary to what has appeared
in a section of the Press, the Plant as
a whole has not been crossed down.
Blast Furnaces No, 1 and 2, which
had been isolated soon after the ex-
plosion as a preliminary measure,
have been connected back to the gas
cleaning plant on the evening of the
12th March, 1981 and are operating
normally. Blast Furnace No. 3 will
be brought on line on 17th March
after repair of the damaged portion of
the pipeline and also the valve. All
other production units of the Plant
have been restored to normal opera-
ting capacities. The Slabbing and
the hot strip mills are aglso operat-
ting normally from the 13th March.

8. The new Blast Furnace No. 4
will be commissioned after restoration
of the pipeline and change of valves
which are likely to take six weeks,
The two main valves have been rus-
heq from Bharat Stee] Plant. The
remaining three valves are available
at Bokaro and will be installed.
Blast Furnace No. 4 is expected to
be commissioned by the end of May,
1981.

9. SAIL has already set up a fact
finding committee to enquire into the
causes of accident and fix responsibi-
lity. The committee is expected {p sub.
mit its report within 15 days. How-
ever, in order to bring greater degree
of objectivity, Government have
decided to set up a high level techni-
cal committee consisting of experts of
steel and safety to enquire into the
causes of accident, ix responsibility
and also suggest measures which could
avert recurrence of such incidents in
future. The committee will consist of
the following persons:—

(iy Dr. S. R. Pramanik, Chief
Metallurgica] Adviser MECON
Chairman.

(i1) Shri E. F. Shruti, Chief Energy
Engineer, Tata Iron and Steel
Co. Jamshedpur—NMember

(iil) shrl K. K. Chopra, Chief
Expert (Coke Oven and By-
Product), SAIL—Member
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(iv) Shri A. N. Singh Retd. Chief
Inspector of Factories, Gov-
ernment of Bihar—Member

12.97 hrs.
[Mg. DEPUTY SPEAKER in the Chairl.

10 Sir, 1 am sure that this House
shares with me the sense of distress
and grief on account of the untimely
G~ath of 9 valuable workers and inju-
ries to 23 workers. Qur hearts go out
to bereaveq families on their hour of
distress to bring solace and support at
the loss of their beloved aad earning
members. I have asked SAIL and
Bokaro Steel Plant Authorities o pro-
vide unstinteq halp to the affected
families. I assure tie House that no
eflort will be spared to prevent recur-
rence of such incidents in the Steel
Plants. The Government deeply
regret the loss of lives and injuries
caused in the accident and I am sure
the House will join me in expressing
heartfell sympathy to the members of
the bereaved families.

SHR] R. K, MHALGI: 3ir, 1 have a
few quetions to put to the Ilon. Minis-
ter.

The Managing Director, Mr. T. T.
Joseph, had already appointed g five
man Committee to report the causes
of this explosion without a period of
four days., And the fourth day was
yesterday. So, I would like to know
whether that Committee had gone
into the causes of the accident and
reported the matter to the concerned
authorities. If so, what are the find-
ings of that Committee?

The Second Committee under the
SAIL has been appointed. That Com-
mittee has to submit its report within
a span of fitteen days. Hag that Com-
mittee been asked to give certain solu-
tions to prevent such accidents to take
place?

It is true that that Committee is
glving certain findings but has that
Committee been asked to give solutions
and remedial measures? I am asking



265 Ezplosion in Bokaro PHALGUNA 25, 1902 (SAKA) Steel Plant (CA)

thiy because this Committee consisis

of important persons.

Thirdly, it hag been stated in the
statement that the amount of compen=
sation has already been deposited with
the Workmen Compensation Authority
at Dhanbad. May I know the amount
which hag been deposited with the
Workmen Compensation Authority at
Dhanbad? I want to know one thing
more. Have any instructions been issu-
ed to inspect and examine regularly
the overhead pipeline carrying poison-
ous carbon monoxide gas? It so, does
this concern the pipelines which hag ex-
ploded at three places? Was it ins-
pected or examined during the last one
month? If not, what action iz going
to be taken against the persons who
are expected to visit, inspect and exa-
mine that pipeline? So, these are the
set of quesfions I would like to ask.

SHRI PRANAB MUKHERJEE: I
would like to clarify the position re-
garding the appointment of the Com-
mittee.

Ag the hon. Member is aware, when
the accident took place in Bokaro,
then the Officer in-Charge of the Plent
was Mr Joseph whp has been shown
at No. 3. As per rules, immediately
a Committee was appointed. Natural-
ly it was appointed with the persons
who are in the Plant itself. Chairman
SAIL was there on the 13th, He
thought it would not be proper only to
have 3 Committee consisting ot those
persong who are under the adminis-
trative control of the Plant Manage-
ment, Subsequently, when I went
there on 14th, 1 had a discussion with
the Trade Union representatives. They
suggested to me that there should be
a Committee which could inspire con-
fidence in the ming of the workers
and that those persons should be
technically competent and not be
subjected to administartive control
and supervision of the local manage-
ment. That is why I decided to ap-
point the Committee which I have
announced right now.,

So far ag the Committee appointed
b? the Chairman SAIL is concerned, I
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have asked them to give a preliminary
report within fifteen days, on the basis
of which we can alsp proceed further.
The job of the Committee would be to
determine the causeg of accident, to
fird out the responsibility and also to
recommend certain measures which
are to be taken to prevent such acci-
dents in future.

In regard to compansation, the
amount has been deposited with the
authorities at Dhanbad under the
Workmen Compensation Act, in the
case of one employee the amount pay-
able would be Rs. 27,000 and in the
case of other flve the amount payable
would be Rs. 30,000/-. The amount
wag deposited with the Workmen Coni-
pensation Commission by 14-8-1981 by
the Management, Bokaro Steel Plant.

The hon. Members are aware, gso far
ag the steel sector is conce.ned, apart
from compensation prescribed under
the Workmen Compensation Rules,
certain other schemes are also avall-
able. The benefit of it wil} be ex-
tended to heirg of the deceased em-
ployees., The total amount, taking all
the benefits of provident fund and
other things, would he roughly bet-
ween Rs, 85,000 to Rs. 90,0600 per
employee, Of course, this is in res-
pect of the employees of the Steel
Plant. The hon, Memkter is aware
that there are certain othe; employees
also. Out of 9 employees, § are Steel
Plant employees and 3 are contractor’s
employees. So far as contractor's
employees are concerned, as the hon.
Member is aware, they have a diffe-
rent scheme. According to that
scheme, I think, they will gel roughly
about Rs. '18,000. But as the hon.
Members would appreciate, in g situa-
tion like this, we shall have {o tale a
compassionate view and that ig why 1
have asked the Steel Plant authorities
to find ouf certain modalities through
which we can help those employees
who are not the Steel Plant em-
ployees. But, at the same time, per-
haps all of you will agree with me.
that we cannot form a blanket rule.
One decision that wg have tuken on
the spot is that one member of each
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ot the deceased families would ke pro-
vided with a job irrespective of whe-
ther they were the employeez of the
Steel Plant or of the contrvactor. That
decision we have already taken ana I
have instructed the authomtics to do
it as quickly as possible,

SHRI R. K. MHALGL: My third
quary has not been replied to. whether
there are any standing instructions.

SHRI PRANAB MUKHERJEE: This
ls being regularly inspectea. As lhe
hon. Membeyr ig awara, thus accident
took place when we were coanesling
the thirg blast furnacs gasline with
the fourth blast furn.c¢e which was 1o
be commissioned orn 27th WVoarch., The
Russian experts are also involved
there who are commisgioning the Flunt,
I personally had a dis:ussion with
them ana some of the Russian exierts
visited the place along with cur peovle
also even a couple of hours before the
accident took place. So, the nocesiary
supervision and inspenrticn took place
and it was a regular job. ‘The hon.
Member is aware that practic:llv the
work started from Ist weex of A.rch,
a few gas valves were burnt c¢n 5th
March, the work of supplving gas
started from 7th March and the acci
dent took place on 11th MMarch,

SHRI SUSHIL BHATTACHARYA
(Burdwan): Mr, Deputv-Speaker, Sir,
the Bokaro Steel Plant producss car-
bonised steel and, therefcre, there is
every likelihood of rarben monoxide
being produced in the gas pipes. Natu-
rally, some safety measures are re-
quird to be taken. He has already
given a reply that some steps huve
been taken, But, I think. they ure not
sufficient. I would like tp ask a few
questions,

May I know from the hon. Nlinicter
who supplied the pipes for the plant,
whether the pipes were tested that
they can withstand necessary tension,
(b) whether the pipes are overhauled
over g specified period and whether
preventive measures, includine sup-
plying of gas masks were taken and
what was the inspectian report prior
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to accident and (c) whether the Gov-
ernmeat will see that necessary pre-
cautionary measures will be taken so
that such accidents do not occur in
future. Of course, the hon, Minister
in his reply has said that a fact finding
committee has been instituted and
they will see to it that such accidents
do not occur in future,

Lastly, 1 would like to know how
many permanent Steel Planl workers
ang how many contracior’'s workers
were working and whetke: contractor’s
workers were engaged in perennial
jobs.

SiIRI PRANAB MUKHLRILET: As
regards the last questiop of th- hon
Member, I have given the break-up
Out of 9 persong who diad, § weie the
employces of the Steel Plant and 3
were the emplovees of contractor and
a few of them were appointed hy the
ISL also which is a public sector or-
ganisation meant for coaslruction of
the steel plant:

In regard to the testing of ithe pipes,
it is being done 1egularly. Whether
there is any defect and whethe: the
materials were of not untp the speci-
fications, all these technical points
would be a unswered when we will get
the report ang after making a tharcugh
investigation into the cause; of the
accident which led to it. All the
necessary precautions—hzzause we gre
not new to the job, we have done this
earlier also in Bokaro we have done
the same job—were aken. Ag I have
mentioned, when a new work is initi=
ated, a protocol is signed as to who
will supervise and what type of action
is to be taken. When the detailed re-
ports are available to us, we will be In
a position to ascertain the causes of
the accident. But, as it may appear,
It 1s open, as the hon. Meraber would
appreciate, the pipelines are going
about eight to ten metres above the
ground, therefore, gas mwask or other
th'ngs are not necssary there. Those
people who were wotking there were
working in different areas, and when
the explosion took place, as a result,
and as an impact, of the explosion,
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the persons died. It ig not because ol
poisonous gag that the people diea.
Quite a number of injuries took place
when the people just started jumping
in panic from the high altitude. These
pipes are made here, indigenously.
The pipes are tested regularly petore
they are put to commission. The gas
is, by and large, under very low pres-
sure and, therefore, it ig not necssary
to have anything. But how it t.uk
place, whether the necessary steam
was not there, whether tne atmospheric
pressure was more, all this tecinical
information 1 just cannot supply rizht
now—unless 1 get detailed reports.
But from preliminary observations it
appears that it was an accident: whe-
ther the accident was caJtsed by human
faiure or by mechanical difficulties or
technical lapses, that is yet to be deter-
mined.

SHR] NAWAL KISHORE SITARMA
(Dausa): Mr. Deputly-Speaker, Sir,
-whatlever has happeuned in Bokaip is a
grim tragedy wherein many Jhves have
been lost and so many have iesn in-
sjured. 1{ was good of th> Minister to
have personally visitea the place of
occurience angd instructed the zuthuri-
ticg to take a lenient view about coiu-
pensation and othry matters. Thoulh
the preliminary inquiry report has yet
to come, from the reply of tha hon.
Minister az he hag stated befare the
tlouse it appears that tue Russian
experis had bzen to the place of occur-
Tence two hours ago and according to
him, all precautions were taken. Be-
sides the employees, there woare soine
labourers or persons of the contractor
€ngaged in the job. It has been re-
ported in a section of the press tnat,
out of the persons who were dead, at
least two of them have not been identi-
fied. Therefore, I would like to put to
the hon, Minister two or three im-
portant questions. He has said tiat, in
all thesa cases, a protocol has 1o be
Signed. My first question ig whether
it is g fact that, in this case, a protocol
Was not signed. Secondly, were the
employees of the comtractor the right
type of skifled persons to do the job?

irdly, does he not suspect a case of

sabotage in this? Because, Bokaro is
a very important Steel Plant the
biggest in India, and with the predu-
tion of steel going up, it is not possi-
ble that some interested persons niight
have thought of seeing to it that the
Steel Plant did not work?Because had
the gas not been burn!, probably the
damage would have been much wider.

I would also like the Minister to
slate whether he considers this prac-
tice of engaging contractorc labour
in such a delicate job dzzirable, Lecausg
anybody who comes a; un employee
cf the contractor is Lkely to comunit
any mischief

Tlese are the cuesiions wai'n 1
would like the Minister to reple.

SHRI PRANAB MUKWERJEE- So
iar as the identifiation o. the 1er:uns
is conerned, everyiod. p.§ kesn jlen-
tided eng as I have aleady mea-
tioned, out of the 9 rersous dezu, G
o emplorees of the bokaro  Steel
Plant gnd 2 are emplovess ol the con-
tractors.

In repard (o the secd>nd question
woether the protorol was signed, yes,
the proiacol was signed,  (Interrup-
tions) I am told it w.as signed. If they
have given me ary w:ong information
an the basis of which T am kivinz you
this information, then they have to
account for it...(Interruptions) 1
iried and 1 wanled lo talk to vou,
Shastriji, but you had just left before
T reached there. I talked to your
people also and they did not make the
complaint that the protocol was not
signed , ...

MR. DEPUTY SPEAKER: How is it
that Mr, Shastri who is the President
of the biggest Union therz had left that
place?

SHRI PRANAB MUKIHERJEE: I do
not know. But he left. Not on)y had
he left but he also tonk his important
comrade, Mr, Bhagat Singht with him
.. .(Interruptions) He was not there
T was told that he wag accompanying
you. Your people did not tell me that
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the protocol had not been signed. I
asked the Chairman to ascertain and
verify it--whether the protocol was
signed and | wag informeg that it had
been signed and I do not think they
will give wrong information on a mat-
ter like this.

In regard to the point whether it is
a case ol sabotage or not, I do not think
!t will pe possible for me to indicate
right at this stage unless the investiga-
tion takes place....

SHRI NAWAL KISHORE SHARMA:
1 only said ‘Ig it suspected?’ mnot that
it was a case of sabotage.

SHRI PRANAB MUKHERJEE: Cer-
tain newspaper people have made cer-
tain comments but even the persons
with whom I talked there, the officers
and the trade union representatives,
did not indicate such things but they
insisted, 'You must have an inquiry’.
ang that the inguiry body should be
independent of the local management
so that the things may come out. That
is why I have appointed a Committee
like that and let us wait till we get the

report.

In regard to the appointment of the
contractor's labour, this is the practice.
This job was given to HSCL. HSCL
is a public sector organisation. Some-
fimeg they also give their work to the
sub-contractors and they were work-
ing in different parts. Actually, the
accident did not take place out of any
work adone by them.....

SHRI NAWAL KISHORE
SHARMA: Were these contractor's
men employees of the HSCL or they
were only contractor’s men?

SHRI PRANAB MUKHERJEE:
They were the contractor’s men con-
tractor appointed by the HSCL.

What I was trying to point out is
that the incident did not take place
out of certain work being done by
these employees. They became the
victimg of the explosion that took
Place at 2 or 3 pofnts. They were
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.
working in the nearby areas—in the
neighbourhood and they became the
victims of the explosion, That is the
point 1 wanted to make.

=1 g8 er fag vaw (W)
Sqrsw S, #@l o wY geparx
T g fF o= o 3w gem &
gy W oggqf R #Y Wik
¥ fawmr ¥ w6t wegan featd )
¥ At qERE ¥ UF T AT g
g fr #dwd & afasi sl am
e ot & wfast F1 fawy @
araw § A W< ¥, TEER0 S
§ wd @ R Fgacd v oAfgwl &
THTE A qfw § &Y #1 seh
w1 Ay Wiy o aaw § IR
Trorm < &R T gy &% sy ?

SHRI PRANAB MUKHERJEE: Sir,
as I mentioned, in so far as the steel
workers are concerned varioug sche-
mes are operating there Ag a result
of these schemes, naturally, a steel
worker gets much more compared to
the contractor’'s worker. Here, unfor-
tunately, we are placed in a situation
which is really a tragic one where
many have lost their lives and it
would not be possible for me to just
over-rule the existing laws and prac-
tice at the moment. I cannot also
ignore this fact that the persong have
lost their lives, That is why one
decision we have taken already That
is that jobg will be provided to the
dependents of every deceaseq irres-
pective of whether they are contrac-
tor's employees or ours— steel plant
employees,

MR. DEPUTY-SPEAKER: You
mean providing of jobs in the steel
plant itself.

SHRI PRANAB MUKHERJEE: In
the steel plant itsels.

In regard to the amount of compen-
sation, what they are normally entitl-
edto,theywﬂlgetaemdingtothc
Workmen'’s Compensation Act. We
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can compensate them by providing
something more than that. That is a
matter in which I have asked them to
evolve a gcheme, But, that should
not be treated as a precedent because
thig precedent will be quoted in other
cases also, That is why I am examin-
ing the possibility without making any
commitment. I would like to say
what best can be done by them.

12384 hrs,

STATEMENT RE: INTENSIVE TIC-
KET CHECKING DRIVE ON NOR-
THERN RAILWAY

MR. DEPUTY-SPEAKER: Now the
statement by Shri Kedar Pandey,

THE MINISTER OF RAILWAYS
(SHRI KEDAR PANDEY): rose
(Interruptions)

SHRI ATAL BIHARI VAJPA-
YEE (New Delhi): Sir, you remem-
ber that this question was raised by
some Oppositon Members and the
hon. Speaker had promised that the
Members would be given opportuni-
ties to discuss the matter, Now you
are calling upon the Minister to
make a statement.

MR, DEPUTY-SPEAKER: He i3
making a statement. That is all.

SHRI ATAL BIHARI VAJPAYEE:
You will allow us to seek some
clarifications, The statement is
being made in response to our de-
mand made on the floor of the House,

MR. DEPUTY-SPEAKER: The
statement made by the Minister
cannot be discussed afterwards.

e

SHRI ATAL BIHARI VAJPAYEE:
What do you mean by that? Every
statement can be discussed,

MR. DEPUTY-SPEAKER: He i3s
making a suo motu statement. It
cannot be discussed. I will mnot
allow that under the rule, I have
Eiven my ruling,

on N. Rly. (St.)

SHRI ATAL BIHARI VAJPAYEE:
You can change the rule. You are
all-opwerful when you are in the
Chalr,

MR. DEPUTY-SPEAKER: Now,
the astatement by the hon. Minister,

SHRI ATAL BIHARI VAJPAYEE:
It wil not be fair,

W T Wt (b)) oo

T age § AwE A g |
wrfefeEdma wiy wr oy fasen
aifgm

N I e g (g
gw ar #r fewies & sa §§ wwe
g w2ehe far W@ E | W
R Awd M RN U QLI R

FffweFns % T &1,  TIH
oY ¥ OF gFA & 7
MR, DEPUTY-SPEAKER: After

the statement by the Minister, I won't
allow anybody to seek any clarifica-
tion or any discussion, Now the hon,
Minister,

THE MINISTER OF RAILWAYS
(SHRI KEDAR PANDEY): Mr.
Deputy-Speaker, they may do that
at the time when the supplementary
demands for the Railways are placed
before the House, Yoy will get an
opportunity to discuss this. There is
no hurry about it,

MR. DEPUTY-SPEAKER: You

may now make a statement. (Inter
ruptions)

ot TWrEAT weA ;. 5t o
TH TR AUA R | Y A O
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